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MR. CHAIRMAN: You finish
within half a minute. Then you
can continue later on. The Private
Members business has to be taken

up.

\

SHRI CHANDRA SHEKHAR
SINGH: No regard is paid to the
fact that if the goods are limited,
theéy should reach the poorest sec-
tion of the society.

MR. CHAIRMAN: You can con-

tinue later on. Shri T. R.
Shamanna.
15.30 hrs.
COMMITTEE ON PRIVATE

MEMBERS' BILL AND RESOL.U-
TIONS

ForTY-SECOND REPORT

SHRI T. R. SHAMANNA (Ban-
galore South): Sir, I beg to move:

“That this House do agree
with the Forty-second Report of
the Committee on Private Mem-
bers' Bills and Resolutions pre-
sented to the House on the 21st
April, 1982.”

MR. CHAIRMAN: The Question

is:

“That this House do agree
with the Forty-second Report of
the Committee on Private Mem-
bers’ Bills and Resolutions pre-
sented to the House on the 2lst
April, 1982."

The motion was adopted.

15.31 hrs.

RESOLUTION RE: CONTINU-
O RISE IN PRICES OF
IAL COMMODITIES

AND NEED FOR TAKING STEPS
TO AMMELIORATE CONDITION
OF TOILING MASSES. _-

MR. CHAIRMAN: Now, the
House will take up further discus-

Masses

sion on the following Resolution
moved by Shri K. A. Rajan on 26th.
March, 1982:

“This House notes with great
concern the continuous and un-
checked rise in prices of essential
commodities and consequent
deterioration in living and work-
ing conditions of all toiling
people and the measures taken
against the trade union rights,
and the liberties of workers and
calls upon the Government to
take effective steps to ameliorate
the condition of the toiling
masses.”

Thirty-one minutes are left. Shri
Mayathevar to continue his speech.

SHRI K. MAYATHEVAR (Din-
digul): I will take only 5 more
minutes, Sir. Mr. Chairman, Sir,
I support the Resolution moved by
the Hon. Member, Mr. Rajan on
the 26th March, before this House.
The toiling masses should be pro-
vided with food. This is the duty
of the Government to provide food
to every citizen of this country. He
should be provided with housing
facility, employment opvortunity,
clothing facility, medical facility
and the transport facility. There
should be a right to work also and
it should be enshrined in the con-
stitution, as a guarantee to the
unemployed youth of this country.

We had a Green Revolution
which had been made by the far-
mers and peasants of this country.
We are giving bonug to the indus-
trial workers but those farmers
who produced more and more food-
grains and made our country self-
suffcient, were not rewarded with
any bonus, at all. I demand'that
only the Indira Gandhi Govern-
ment can be in a position and is
competent to look after the inter-
ests of toiling masses, especially
the farmers from the rural areas.
Therefore, I call upon the Gov-
ernment headed by Mrs. Indira
Gandhi to give bonus to the far--
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mers. They made a powerful and
appreciable Green Revolution by
which they produced food-grains
in surplus than the demand of the
<countrymen.

The Chief Minister of Tamil
Nadu, during the last election, pro-
mised one rupee payment per head
for all Tamilians who have no job.
This was not implemented by the

"Tamil Nadu Government. Nobody
has got one rupee although they
do not have any job. He promised
to pay Rs, 50 to graduates but no
graduate has got Rs. 50/- per
mensem from the Tamil Nadu
‘Government. He promised one
kilo gram of rice ag a gift from the
Government from fair price shop.
if any of the toiling masses pur-
chases 4 kilo grams of rice from a
fair price shop. But the Tamil
‘Nadu Government did not give
even a single kilo gram of rice to
those who have purchased 4 kilo
grams of rice from the fair price
shops. He promised that a sum of
Rs. 150/- would be paid to a lady
who gives birth among the toiling
masses. There were so many de-
liveries in Tamil Nadu. In 1980
icself, hundreds and thousands of
‘children were given birth by the
toiling masses of women but not
even a single paise was given by
the MGR Government.

MR. CHAIRMAN: Why are you
so particular about the Tamil Nadu
Government?

SHRI K. MAYATHEVAR: On
“the other hand, I would request the
Government that the family plan-
ning should be made compulsory.
“Without controlling our geometri-
cal progression of the growth of
population, no Government on
earth can provide all these facili-
‘ties to human beings which we are
demanding. Therefore, if any Gov.
ernment servant has got more than
"half a dozen or dozen children, his
promotions should be cut off and
his increments should be cut off.
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In the same manner, if any Gov-
ernment servant has got no issue,
he should be given double promo-
tions and increments. It should be
applicable irrespective of religion,
caste or community. In India
certain community people are not
following family planning, certain
religion people are not following
family planning although they
are all Indians, they are liv-
ing and eating food produced
by our motherland. Therefore,
there should be no discrimination
whatsoever. I request the Gov-
ernment to make family planning
compulsory.

Then, the prices of essential
consumer commodities should be
fixed at the lowest level. We did
it in 1975-76. The prices of medi-
cines should also be fixed by the
Government; the prices of cloth
purchased by down-trodden
people, the toiling masses, should
also be fixed. The prices of these
commodities were fixed and seal-
ed in 1975-76. At that time, the
poor people were able to purchase
all these commodities in Tamil
Nadu as well as throughout India.
That should be done now.

I further request the Govern-
ment to open fair price shops in
every village with a population of
not less than 500 people. That is
very essential to provide essential
commodities and food to all the
toiling masses in India.

The prices of agricultural inputs
should be controlled, fixed” and
reduced. The farmers are born in
debt: they live in debt and they
die in debt. We should redeem
them from the perennial indebted-
ness, The Government must reduce
the prices of agricultural inputs.

I recommend to the Government
to raise the levy price of sugar-
cane in Tamil Nadu. At present it
is Rs. 173 per tonne. That is not
remunerative. I plead with the
Government that it should be rais-
ed to Rs. 200 per tonne.
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The Government of India has
raised the levy price of wheat
three times or more than three
times. But so far as the levy price
for rice is concerned, it has not
been raised. The levy price fixed
by the Government of India in
Tamil Nadu is not remunerative.
So far as the farmers in Tamil
Nadu and in south India are con-
cerned, they are not getting a re-
munerative price. The Govern-
ment should come forward to pay
at least Rs. 150 per quintal for
paddy.

In conclusion, I would request
the Government that radical mea-
sures should be taken by the Gov-
ernment to implement all the re-
commendations made by the hon.
mover of the Resolution, Shri K.A.
Rajan and supported by me and
all other hon. Members who have
spoken on this resolution,

With these words, I support the
resolution.
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
Sir, as many as fourteen hon.
Members have taken part in the
deliberations coming out of the
Resolution moved by my hon.
friend, Mr. K. A. Rajan. For the
sake of convenience, this Resolu-
tion may be divided and may be
considered in three parts:

“The House notes with grave
concern the continuous and
unchecked rise in prices of
essential commodities and con-
sequent deterioration in the
living and working conditions
of all toiling people; and the
measures taken against the
trade union rights and liber-
ties of workers, and calls upon
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the ‘Government ‘to take ef-
fective steps to ameliorate the
condition ‘of the toiling mas-
m")

As far ag the spirit of the ‘Re-
solution is concerned, the Govern-
ment is also quite concerned and
is very well aware of the hard-
ships due to the rise in prices. But
the discussion has gone beyond
the scope of this Resolution and
has covered the whole economic
situation of the country, the law
and order situation and the work-
ing of the different State Govern-
ments of our country; not only
these, some other subjects have
also been discussed, The hon.
Members are quite aware that,
during this very Session, all these
points have been discussed during
the discussion on the Budget, in-
cluding the Demands for Grants;
and now the discussicn is going
on the Finance Bill, In the gene-
ral discussions other important
items concerning the people at
large have been raised and appro-
priate replies have been given by
the Government, But even then
because this resolution is before
the House and I have got very
little time before me, I will be
very brief. It will be very diffi-
cult for me to reply to so many
points raised by the hon. Members.
I am very much thankful to the
hon. Members who have given very
valuable suggestions. They have
raised relevant points and their
observations are worthy of consi-
deration, But, Sir, there are many,
many points raised by the hon.
Members and the important ones
which have not been discussed at
length during the previous discus-
sions which I have {'ust mentioned,
I would like to reply and give the
point of view of the Government.

Most of the hon. Members have
raised the point and the important
portion of this resolution also is
regarding the rise in prices and
in this connection, ey have
drawn the attention to the hard-
ships suffered by the common man

rand “have

masses etc. (Res.)

on-account of rise in prices which
has taken place during recent years
ven suggestions to
bring them down.

‘Ever since this Government
came into power, it has given high
priority to the task of moderating
the inflationary pressures. The
Government has taken a number
of measures within a broad stra-
tegy which consists of strengthen-
ing of the public distribution sys-
tem, restraining undue expansion
in money supply and bank credit,
curbing anti-social activities such
as blackmarketing, profiteering
and hoarding and increasing do-
mestic supplies through higher
production and imports wherever
necessary. As a Tesult of these
measures, prices have been brou-
ght under reasonable control, The
latest Wholesale Price Index which
is available for the week ended
April 3, 1982, stands at 275.8. At
this level it is 0.9 per cent higher
than the Index a year before. The
rate of inflation as on 4th April
1981 was as high as 17 per cent.
The decleration in the wholesale
prices is beginning to be reflected
in consumer prices also though
with a time lag. The All India
Consumer Price Index for indus-
trial workers is available for the
month of Februarv, 1982, At 458,
it is four points lower than the
index for November The annual
rate of inflation in terms of con-
sumer prices has now come down
to 3.6 per cent compared tn 124
per cent in November 1981 and
144 per cent in August 1981, The
prospects on the price front as of
now are quite encouraging.

The production of foodgrains in
1981-82 is expected to be of the
order of 134 million tonnes, Sugar
production in the sugar season
1981-82 is likely to reach 67 to 68
lakhs tonnes as against 51.4 lakhs
tonnes in the previous season. Re-
garding industrial production—this
point was also raised by many hon.
Members and I want to put the
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exact situation before the House
—as a result of improvement in
infrastructure and better utilisa-
tion of existing capacity, industrial
production is also picking up and
during 1981-82 it is expected to
register an increase of around 9
per cent. The general index of
industrial production during the
10 months of 1981-82 shows an in-
crease of 9.1 per cent. Substantial
increases in industrial production
have been recorded during April-
February of 1981-82, compared
with the same period of 1980-81,
in important industries such as
crude petroleum (--56.9 per cent),
for nitrogenous fertilisers (448.2
per cent), sugar (+427.0 per cent),

Vanaspati (+14.9%),

Coal (+1038%),

Cement (+13.9%), and

electricity generation (+410.8%).

All in all, the availability of
important commodities is expected
to show a marked improvement.
The prices are expected to remain
within reasonable limits though
the threat to price stability from
external factors (imported infla-
tion) cannot be ruled out.

However, the Government is not
complacent about the price situa-
tion and is keeping a careful watch
so as to take further measures in
the light of the emerging trends.

Regarding Public Distribution
System_ just now, Mr. Shastri and
several hon. Members have given
their suggestions and wanted to
know what is the number of fair-
price shops.

The position is like this that the
Public Distribution System, parti-

cularly, in the rural areas, has
been strengthened,

As the hon, Members are aware,
this Government, soon after as-
sumption of office, decided to make
the Public Distribution System a
permanent feature of the economy
as a part of price stabilization pro-

APRIL 28, 1962
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gramme for protecting the inter-
ests of the consumers, particularly,
the weaker and vulnerable sections
of the society. Efforts have been
made to strengthen this system
both in terms of coverage, com-
modities and areas. The revised
20-Point Programme, in fact, lays
special stress on extending the
system to remote and inaccessible
areas as well. Nearly 3 lakh fair
price shops have already been set
up in the country of which 2.37
lakhs are in rural areas. Since
January 1980, 61,000 fair price
shops have been added, most of
which, are in rural areas. In 1982-
83. about 50,000 additional fair
price shops are expected to be set
up. There is a network of retail
outlets in the country to meet the
consumers’ requirements of essen-
tial commodities such as wheat,
rice, sugar, edible 0ils, kerosene
and controlled cloth. Apart from
these items, exercise books, mat-
ches, soap etc. are also being dis-
tributed at Fair Price Shops. There
is, however, scope for improve-
ment and constant endeavour is
made to render it more useful and
effective. In this connection, the
suggestions made by the Hon'ble
Members will be kept in view.

Under the 20-Point Programme,
in the guidelines issued to the
State Governments, recently, the
proposal for provision of mobile
fair price shops has been commu-
nicated. Information on the pro-
gress made by the State Govern-
ments will be available and it will
be placed before the House,

Regarding the nationalisation of
textile, drug industry and such
other industries this point was also
raised by many hon, Members.

MR. CHAIRMAN: I think this

has been mentioned many a time.

SHRI SAWATI SINGH SISODIA:
Of course. I would be brief now.
I shall be finishing within ten
minutes,
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MR. CHAIRMAN: You have to
finish it 1n another three minutes.

SHRI SAWAI SINGH SISODIA:
I shall try it.

Some Members have suggested
nationalisation of key industries
such as textiles, sugar, edible oils.
Within the framework of the In-
dustrial Policy Resolution and
other policy statements defining
the area of their operation, Gov-
ernment have followed a pragma-
tic policy regarding nationalisa-
tion of essential industries, Since
these are important industries, the
distribution and prices of most of
them is subject to Government
control,

In this connection, the system
regarding sugar distribution and
other items is very well known to
the House. In view of the above
considerations, Government is of
the view that a doctrinnaire na-
tionalisation of these industries
will not be in the national interest.

Regarding Income,K Wages and
Price Policy, this point also has
been discussed many a time, In

16.00 hrs.

this connection it is recognised
that due to historical and other
socio-economic reasons, there are
disparities of income as between
various sectors of the economy. In
so far as the wage sector is con-
cerned, Government policy has
been directed to narrowing of dif-
ferentials, improvements in the
earnings of employees at lower
levels and restraining growth in
higher salaries.

Regarding avenues of employ-
ment the Sixth Plan has provided
for many programmes such as the
Integrated Rural Development
Programme and the National Rural
Employment Programme which
are exclusively meant to amelior-
ate the economic conditions of the
weaker sections of the community.,

masses etc. (Res.)

Sir, constant efforts are being
made to improve the performance
of the public sector undertakings
so that they can sustain their own
growth and contribute their share
to country’s development. In the
second half of 1981, the public sec-
tor undertakings have recorded a
profit of Rs, 134.06 crores as
against a loss of Rs. 314.23 crores
in the second half of 1980.

In the light of the above obser-
vations I hope that Shri Rajan
will withdraw his Resolution. In
any case, the Government opposes
this Resolution,

SHRI K. A. RAJAN (Trichur):
Mr. Chairman, Sir, I thank all the
hon. Members who have partici-
pated in the discussion on this
Resolution, I think nearly fourteen
hon. Members participated in the
debate, Even though they had
some differences on certain appro-
aches or on certain fundamental
issues regarding economic policy
yvet I am satisfied that all of them
agreed that the price rise in res-
pect of essential commodities has
affected the teeming millions of
our people and this aspect has been
rightly highlighted in this House.

Sir, some hon. Members from
the other side observed that this
Resolution has been framed in a
contradictory way, Well, it is not
so. I will be happy if the pious
hopes expressed by the hon, Mi-
nister that he will be able to limit
the prices within reasonable limits
get fulfilled. Unfortunately, the
performance over the last so many
years with all our expectations
shows that we could not limit the
prices to reasonable level so that
our toiling masses do not feel the
impact in their day to day life.
Sir, the problem being faced in
all sectors—whether organised or
not organised—is that there is rise
in prices of essential commodities
which has resulted in so many
problems. Even the law and order
problem is in a way connected
with this,
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(Shri A. K. Rajan)

Unfortunately, the present pub-
lic distribution system is inade-
quate as compared to the total
population of the country to which
it has to cater, There is not ade-
quate number of fair price shops.
It is not able to meet the situation.
On this particular point I would
like to again impress upon the
hon, Minister that the public dis-
tribution system as to be enlarged
in a big way especially in the rural
areas. Sir, in Kerala even with
the present structure we were able
to manage in such a way as to
provide essential commodities
through the public distribution
system, I have already dealt with
the various aspects and the ills
which beset the economic life of
the country and I am not going to
repeat them over here once again.
All the essential goods like tex-
tiles, drugs, etec. and other consu-
mer items should be distributed
through the network of fair price
shops, The poor penple should not
be at the mercy of these traders.
This is what we have been demand-
ing, But still we find that the
Government is very allergic to
the demand for the nationalisation
of the consumer industries in the
country, But we feel that within
the existing framework itself the
Government can do very much.
The only way in which this can be
done is by streamlining the public
distribution system_ All the com-
modities essential to the life of the
people should be distributed
through these fair price shops and
this is the only way by which we
can get out from the bad impact
of the present crisis. With these
words I conclude my speech.
Thank you. '

MR. CHAIRMAN: There is an
amendment by Shri Nawal Kishore
Sharma, Amendment No. 1. T will
put it to the vote of the House,

Amendment No. 1 was put and ne-
gatived,

MR. CHAIRMAN: There is an
amendment by Shri M. C. Daga.

out look etc. (Res.)

He is not here, I will have to put
it to vote.

Amendment No. 2 was put and
negatived,

MR. CHAIRMAN: Are you with-
drawing your Resolution, Mr.

K. A. Rajan?

SHRI K. A. RAJAN: Yes, I
seek leave of the House to with-
draw my Resolution.

MR. CHAIRMAN: Does the
hon. Member have the leave of
the House to withdraw his Reso-
lution?

SOME HON. MEMBERS: Yes.

The Resolution was, by leave,.
withdrawn

16.08 hrs.

RESOLUTIUN RE: STEPS TO
PROMOTE SECULAR OUTLOOK
IN THE COUNTRY

SHRIMATI VIDYA CHENNU-
PATI (Vijayawada): I beg to
move: —

“Keeping in view the secular
character of our Constitution
and the fact that secularism is
one of the basic tenets of our
State Policy, this House recom-
mends to the Government to
take immediate steps to:—

(a) promote a sense of
castelessness through inter-
caste and inter-religion mar-

riages;
(b) prepare suitable text-
books to propagate secular

ideas by laying emphasis on
fundamental duties enshrined
in the Constitution;

(c) encourage secular out-
look among the employees
working in Government and
Public Sector Undertakings;

so that a feeling of national
brotherhood and of human dlﬁnl_t‘y
is promoted among the people.”



